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Shri Nanda: Anyhow, let us go through 
this fonnality today .... 

Mr. Deputy-5peaker:. "flle hon. MiDiatcr 
introduce the Bill tomorrow. A may 

correct memorandum will be given tomorrow 
and then the Bill would be introdueed. 

U.28 1m. 

IlAILWAY PIlOPEIlTY (UNLAWPUL 
POSSES.~ION) BILI.-contd, 

Oausr 1._(IHquir), how to be made llgninst 
Qrf"esUd Persons)-con td. 

Mr. Deput}'-Speaker: The HoWe will 
ROW take up further dause-by-da~ ronsi-
deration of the bID to consolidate and 
amend the law relating to unlawful posses-
lion of railway property, as passed bv 
Ilajya Sabha. 

2 hours had been allotted for this Bill. 
but we have already taken !I hours and 
25 minutes. 

Shri Nambbr (Tiruchrapalli): We were 
on clause 8. 

Mr. Deputy-Spe.aker: We mUlt pass this 
Bill in another 6.,re to ten minutes. 

Shri Nambiar: lVe have not got many 
amendments left over. There are ani,. 
about three or four amendments. 

The Minbter of State in the Departments 
of Parliamentary Affairs and C'.ommunica-
tions (Shri Jagiliati.a KaO):.1 would request 
that you may fix some time bv which this 
8m has to be passed. We h:tve already 
exceeded the time al10tted hy about l~ 
hours. 

M... Depu'y-Speaker: We hav< alreadv 
(clkcli I hour and 25 minUfU'i '1norc ,hill1 Ih(' 
time allotted. So, hOIl. 'femhers silould 
not take more than 1:' minutes in 111 nnw. 
This Bill should be passed hy I '45 p.m. 

Shri Nambiar: I will str:t igh tway come to 
th~ point. 

Mr. Deput}'-8peaker:.1 am applying the 
guillotine on all the amendmenu. 

Sbri Nambiar:. We are coming to the end 
of the Bill. 

Shri Hari Vishnu Kamath (Hoshangabad), 
Tomorrow is Janamashtallli: \,,,'1..' can ha"'e 
jagaran tonight. 

Sbri Bade (Khargone): There are many 
amendments. Yesterda.y we took some tizne. 
on them. Whv should revenKe be taken 
against Us on that score? 

Shri Nambiar: Unfortunately for thr 
G<>vemment, though this is a small Bill 
that they have brougbt forward, running 
to 8 pages, here they want 10 undo tht: 
fundamental rights guaranteed to all 
citizens under the Constitution. That is 
the dilliculty. That is why we are break-
ing our heads on -tlils. Otherwise, it would 
ha .. 't' been smooth sailing :1nd we would 
have had no objection. 
Clause 8 sayo: 

"When any person is arrested by an 
oll\cer of the Force for an olfence 
punishable under this Act Or Is for-
warded to him under section 7, he 
shall pr~ed to inquire into the charge 
ag-attlst such person". 

This section ,ayo that the RPF ollicer shall 
inquire into the charges against such per-
SOil. M~ amendment is thi!. 

\lr. Deputy-Speaker: It has already 
heen llloVed. He need not read it. It h-a!.' 
alSo been circulated. He shoulrl not take 
nU"lrt' I inll' in T('ading it. 

Shri N ambiar:. Otherwise, how call 
explairl it properly? For "proceed to in-
quire into the charge against. such 
persoll". want to 5ubstitute "hand 
on~r the caS(~ to the lH'arcsf PnliP' 
officer for investigation and prost!clItion'·. 
The main issue here is whether the funda· 
mental right guaranteed under art. 19 of 
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the Constitution C3n be denied by a pro-
\'ision like this in respect of a citizen who 
is arrested for an offence under the Criminal 
Procedure Code, This offence is not outside 
the Criminal Procedure Code. So that per-
IOn must get the benefit of the provisions 
available to him for defending himseU. 
TilI he is punished, he is presumed to be 
innocent. The Constitution pro,,-ides that 
a person arrested under law must bea pro-
duced before a magistrate within 24 hOUri 
and he must get all the benefits under the 
law for defending himeelf. including legal 
assistance. But here instead of being pro-
duced before a police officer or the police 
lIation, he is to be produced before the 
RP.· officer. What is this Railway Protec-
tion Force? What is the legal remedy avail-
able for the accused to defend himself? 
What are the benefits that he can get under 
the fundamental rights of the Constitution? 
These things have to be clarified. 

Therefore. you cannot take away the 
jurisdiction of the police authority and sub-
IUlute it hy the authority of the Railway 
Protection Force. The Railway Protection 
Force is not a force which can be vested 
with police authority. Hence my amend-
ment il in order and should be accepted. 

Otherwise. what will happen i. this. The 
bon. Minister may overlook my amendment. 
But if the Bill is passed as it is. it is sure to 
bee the test of legal and judicial scrutiny be. 
cause It is violating the fundmental rights. 
Therefore. I plead in all humility that my 
amendment shou1<l be accepted. I am not 
argumg only for myself or any particular 
persons. I am arguing for the rights of the 
citizen under the Constitution. The~efore.' 

I request the hon. Minister to kindly re-
consider the matter and accept my amend-
menlo 

Mr. Dcputy..speMer: Shri PatD. 

Shri Bade: You cannot proceed in thl. 
way. I hav. a point to make. Here it i. 

provided the RPF may arrest the mall and 
forward him in custody to the Magistrate. 
Bllt a&:arding to c1. 5, the offence II made 
non-cognizable. \Vhen the olIence is not 
c:og'nizablr, he must be released on bail theD. 
.nll there. He cannot be kept in custody 
and sent to the Magistrate. How does the 
hon Minister propose to 80Ive this dill--
enlty? 

The Minister 0( RailwaYI (Shri S. k. 
PaID): I have said that the b\ln. Memhen 
Ilre labouring under a very grave mlsap-
prchcniiOlI. This is a special .. rocedu" 
provided in this Bill and the RPF give. 
these powers. These offences ha"e beea 
made non-cognizable so that the police 
does not enter the field at all. The IlPP 
omcer roncerned here has 10 act. 

So far as lhe fundamental rights, liberty 
and 80 on, are concerned, they will operate 
whether it is under one code or a~o~her. 
There is no mixing up here. This is a • 
(larate machinery altogether. Therefore, 
Ibere is no question of .producing the IIIU 

before the police or the other things. 

Therefore, tbe mistak.e being common, be 
II labouring under It at every stage. in rCl-
pect of every amendment. I have nothinl 
l'urther to add. I oppose the amendment •. 

Ihri Nambiar:. The ronstitotional dill.-
culty must be explained. 

8hrl I. K. PatU, Let thll be thraahed out 
In a rourt of law. 

Mr. Depuiy-Speaker: I Ihall DOW. p1lt 
amendments Nos. 7 and 8 to the vote of the 
House. 

Amendments No. 7 and 8 were put aM 
"eplived. 

Mr. Depaty.$pea1er: The question II: 

~That clause 8 .land part of the Bill" 

The Lo~ Sabha divided: 
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Division No. 33] 

Alva. Shri A. S. 
Al"(,Y, Dr, M. S. 

:::I l.niki, Shri K.L. 
llabunath Singh, Shri 
Uhargava. Shri M. B. 
UirenJra tlJ'''llj:Jr Sing~. Shn 
Bril Basi Lal, Shri 
Chanja. Shri,nati Jyouna 
Chandak, Shr 
ChanjC:1bhan Singh, Shri 
ChatUTvedi, Shri S. N. 
Chs·J.1hri, Shri Chan;;iramani Lal 
Chaudhuri Shrimati Kamla 
Chavan, Shri D.--R. 
Daljh ~ingh. Siui 
Vas. Shri B.K. 
Dwivedi. Shri M. L. 
Ganapati Ram, Shri 
HailSda. Shri SUbodb 
Hem Raj, Shd 
Iqbal Sif1g~. Shri 
Iadhav, Shri M. L. 
JaJhav, Shri Tubhija. 
Jha, Shri Yogendra 
Jyotlshi, ~hri J. P. 
Kinuat Lal. :,hri 
KotCki. Shri Liladhar 

Madc,Shri 
Daji. Shri 
Dco, stJn P. K. 
KBtUath. Shri Hari Vishnu 

AYES 

Laskar. Shri N. R. 
Lax.mi Bai, Snrimati 
i\hhisri. Dr Sarojinl 
Mali MariYJ.ppa. Shri 
Manaen. Shri 
.ManJal, Shri Yamuna Praiad 
Mani, . .u:glJan, Shxi 
Marana,; .shri 
.M.8:iUriY3 Din, Shri 
M.nc:taraju, Shri 
Mebroua, Shri Bra, Bihari 
Mhhra, Shri Hibhut! 
Mohanty, Shti Gokulana~d a 
More, Shri K. L. 

M'.1:!a.Ilr. Shri G. S. 
Nashr, Shri P.S, 
Pandey. Shri Vi.,hwa N ath 
Patil, Shri D. S. 
Pati!o Shri M. B. 
PatH. Shri S, K. 
Pattabhi Raman. Shei C. R. 
Pratap Singh, Shri . 
Puri, Shrj D. D' 
Raj.Jeo Singh, Shri 
Raju, Shri D. B. 
Ram Sllbhag ~)ingh, Dr. 
Rane. Shri 

NOES 

Kri'Shnapal Singh, ShIi 
Mate, Shri 
Nambiar, Shd 
Pattn.yak. ShIi Kisben 

[13.41 hr .. 

Ranjit Singh, Shei 
Rao, Shri J.lg-anatha 
Rauan Lal, Shri 
Sadhu Ram. 5 hTl 
Saha, Dr. S. K. 
Saigal, Shri A. S. 
Samanta, Shei S. C. 
Sara(. Shri Sham Lal 
Satyabhama Devi, Shrimati 
Sen. ~hri P. G. 
Sham Nath, Shei 
Sharma. ShIi D. C. 
Sb("o Nanin, Shei 
Siddanar..jappa, Shri 
SUdh:1n1i, oShei }agdev Singh 
Siddiah, Shri 
SUheshwar Prasad, Sh(i 
Singh, Shri S. T. 
Singha, Shri Y. N. 
Sinha, Shrimali RAmduiari 
Sinhasan Singh, Shri 
Tiwary, Shrt D. N. 
Ti.'/ary. Shri K. N. 
Tyagi, Shri 
Ulkey. S}U'i 
Verma, Shri Balgovind 
Virbbadu Singb. ~hri 
Yaden, Shri b, P. 

SWImJ ... Shri Sbinm.urthy 
Uti,. •• Shri 

Shri M. N. Swamy (Ongo!e): I coufd Dot 
·vote. I am for 'Noes', 

Shri Bade (Kbargone): I beg to move: 

Sbri Imhichibava (Ponnani): I could Dot 
vote. One vote has to be added. to 'Noes', 

Mr. Deputy-Speaker: It will be recorded. 
The result of the division is: 

Ayes: 82; Noes 10. 

The motion was adopted. 

Clawe 8 wa3 added to the Bill. 

f;laU!'Jc 9- (Power 10 summon persons to give 
evidt"1Jce and produce documents). 

Shri Nambiar: I bel! to move: 

.. age 4,-

Omit lines 9 to 11. (9). 

Ii) Page 4,-

after line 8. insert-

"Provided further that all persons _ 
summoned under this section shalI not 
be administered oarh and shaH not be 
.sked to sign sueli slatements." (10) 

(il) Page 4,-

for lines 9 to 11, subslitute-

"(4) Every IUch inquiry as aforesaid. 
sball be deemed to be inquiry under 
section 162 of the Code of Criminal 
Procedure, 1898:· (11) . 

Mr. Deputy-Speaker: Please be brief. I 
"ould request you· to take ·two minutaa, 



RaiLway SEPTEMBER 6, 1966 PrOpertli (etc.) Bill 

Sbri Nambiar: Clause 9 reads as under: 
'·(1) An oflicer of the Force sha!l have 

power to summon any person wbOSt: 
attendance he considers necessary 
either to give evidence or to pro-
duce a document, or any other 
thing in any inquiry which such 
officer is making for any purposes 
01 this Act:· 

H<: has the right to enter into an investi-
gation and summon any pCfS911 whose 
at_dance he considers necessary either to 
~ve evidence or to produce a document, 

.. (2) A summons (0 produce documents 
or other things may be for the pro. 
duction of certain specified docu-
ments ... ". 

'\'hat is this? An officer of the Force has 
the right to summon anybody. and a sum· 
mons includes a summons to produce docu-
menb. . Is it a judicial coun? They want 
to give all powers to this officer as if he 'is 
a judicial authority. How is it possible: 

.. specified documents or things or for 
the production of all documents or 
things of a certain description in 
the possession or under the control" 
of the person summoned." 

., (5) All persons, so summoned, shall be 
bound to attend either in person 
or by an authori~ agent... IUch 
oflicer may direct; and all penons 
so summoned shall be bound to 
state the truth upon any subject 
respecting which they are examined 
or make statements and to produce 
such documents and other things 
as may he required: 

Prm'i(krl that the exemptions under 
sections 1:,\2 and 13~ of the ('..ode of 
C.ivil Proccrlure, 190R. shall be ap-
plicable to requisition.') for attend-
ance under this section, 

"(4) Even' such In'luirv a~ aforesaid, 
than tx- deemcrl to be a 'judicia1 
proceeding' within the .ne,;\n;ng 
01 """tion 195 and section 228 of 
thr Indian Penal Code."' 

An officel of the Railway Protection Force 
sunlmons a person and he summons the pro-
duction of documents. and all that he does 
under this clause is to be deemed [0 be a 
judicial proceeding. The police officer', 
action is to be considered to be judicial 
proceeding. 

Shri Tyagi (Debra Dun.': Is that so? 

Shri Nambiar: The police oflicer aD 
summon a penon for investigation, but a 
judicial enquif)' must be betore a Dl~­
trate or a court. A police officer summon-
ing iii. person and documents to be OOIW.-
dered a judicial proceeding under the 
Indian Penal 'Code is a fantastic law, un-
known and unheard of in the history 01 
any jurisprudence anywhere, I canna I 
understand the meaning of this. This is. 
a very serious subject. Therefore, my 
amendment is that at least sub·c1ause (4, 
may be deleted, so that the proceedings of 
this officer in summoning witnesses and do-
cuments may not be termed a judicial pro-
creding. 

Dr. M. 8. Alley (Nagpur:) I agree there, 
Shri Nambiar: I am glad a senior Mem-

ber like Dr. Ancy is prepared to agree. I 
would rcqutst the hon_ Minister to accept 
this amendment. After all, because It 
comes from Mr. Nambiar whom Mr. Patil 
does not like, please do not reject it. 

Shri S K. Patil: I very much like you; 

Shri Nambiar: I have no personal quarrel 
or controversy with him. but this whole 
law looks ridiculous and looks fantastic and 
something reasonable must be done. That 
is why I press my amendment. 

Shri Bade: My amendment is very aim, 
pIe. I do not agree with Mr. Nambiar in 
this respect. A police officer, a railwa)' offi-
cer ,can summon a witness. about that 
of course there is no objection, but 
after summoning the witncss. he should 
not examinc him on oath. Therefore. I have 
got objection, and ] han: therdorc given 
my amendment. It should be an inquiry 
under section 162 of the Criminal ProCt'-
rlure Code. and therefore I want that sub-
clause (4) shoule! be deleted as Mr. Nam· 
hiar wanl ... · i t, An investigation is nevel' a 
judicial inquiry in juri<;prudence, and 
therefore I want this sub-clause (4) to be 
~Ub5lituted by my amendment that evcr~ 

'iuch inquiry as aforesaid shall be deemed 
to be an inquirv under section I t)2 of the 
Code of Crimina' Procedure. IHflR. hecause 
if statement! arc taken on oath ami signed 
by the summoned persons. then stich Itate-
mt:nts, if it is a judicial inqui~', arc admf!l-
!rible in court. Therefore. it win ~ an 
""tra judicial confenion. Therefore, I do 



9443 RaiZwall BHADRA 15, 1888 (SAKA) PrDpeTt1/ (etc.) 8iL! 9444 
not want that a poliC(' officer or a persoJt 
who is empowered with the powers of a 
polin' olJiccr, while investigating. should 
.(akt' a statement 011 oath. I hope the hon~ 
MinislP}" will accept this amendment. 

Dr. M. S. Aney: Only one sentence 
'1. 'his is a serious departure from the exist-
lug penal law of the land. When a police 
officer makes an C'fIquiry. to turn that en-
-quiry inro a judicial emJuiI) by giving him 
the fighl to administer the oath i<s a novel 
prO(CdUTl', unheard of. Therefore. I am 
in favour of what my hon. friend Shri 
Nambiar has stated. 

The Mini~ter of State in the Ministry of 
Law i.'hri C. R. Pattabhi Raman): TheTC 
i'§ lIolhillg unique about this, because in 
S(T{iU:l -1 (rn) of the Criminal Procedure 
Code, a "judicial proceeding" is a proceed-
ing ill (he course of which "\'idencc js or 
m;:,)' he legally taken 011 o:lth. "Judicial 
prou'('<lillg" in the meaning of stTtion 193 
of the Indiall PCllal Code is an inVl.,tiga-
tinn directed hy law, pTcliminary to pTO-
("('cding hf'forr' OJ C01lTt of justice, is a fitagc 
of the .ludicial proceeding though the in-. 
v('!ltig'llion 11Ia\' not take place hefoTe a 
nmrt of justice. This pTovision is based 
on th{~ provisions contained in section 14-
(3) of .hl;., Cmlral Excise and Salt Act. 
1944. 

Shri U. M. Trivedi (Mandsaur): Two 
wr()l1~ do not make a right. 

. Shri C. R. Pattabhi Raman: This is an 
Act of 1944. For purposes of comparison I 
may read the provision in the Bill and the 
'Iml'ndment proposed by th<.: hon. Member. 
The provision in the BiH reads: 

"Eve11' sudl inquiry as aforesaid shall Ix 
deemed to be a "judicial procred-
ing" within the meaning of section 
193 a~d section 228 of the [Ildian 
Penal Code." 

And .the amendmellt proposed by 'he han. 
Member reads: 

"EveTy such inquiry :l~ afol"(.':)aid ~hall 

he deemed to be inquiry under 
section 162 of the Ctxk of Criminal 
Procedure, 1898," 

As 1 said, there is nothing uniqut: abollt this 
provision in thr Bill a~ it is based on sec-
tion 14 (3) of the Central Excise and Salt 
Act, and as you are aware, the definition of 
a judicial inquiTY is wide enough to cm-
hrac~ all these f'iwations. 

Shri u. M. Trivedi: That Wal in 1944 
before India became independent. 

.'Ibri Nambiar: When there waa no Con-
stitution. ~ow there is the Constitution. 

Mr. Deput)·-Spcaler: The question is: 

Page 4.-

omit lin~ 9 to II. (9). 
The LoA Sab". (lit'ided: 

Division No. 341 AYES 

Alvares, Shri 
Aney, Dr. M. S. 
Bade, Shri 
Banerjee, Shri S. M. 
Brij Raj Singh, Shri 
Gupta, Shri Priy. 

Alva, Shri A. 5. 
A.njanappa. ShQ. 
Babunath Singh, Shri 
Bo.J Krishna Singh. Shri 
Bo.lmiki. Shri 
Bhargavn. Shri M. B. 
Birendra Bahaaur Singh, Shri 
Bri; Basi Lal. Shri 
Chanda, Shrimati Jyotsna 
Chanda1f, Shri 
Chandrabhan Singh, Sm j 
Chaudhry. Shri Chandramaui Lal 
Chaudburi. Shrimati Kamala 
Chavan. Shri D. R. 

Xachhavaiva, Shri Hutam Chand 
Kamath. Shri HariVishnu 
Kandappan, Shri 
~af\OOr Singh. 5hri 
Karni SinghJi, Shri 
'It.rishnapal Singh. Shri 

NOES 
DlIljit Singh, Shri 
Das~ Shri B. K . 
Ganapati Ram. Shri 
Himatsingka. Shrl 
Jadhav. Shri Tulsidas 
Jyotishi. Shri J. P. 
Kinder Lal. Shri 
Kotoki. Shri Liladhar 
Laskar, Shri N. R. 
Mahade •• Prasad. Dr. 
Mabishi, Dr. Sarojini 
Mandai, Shri Yamuna Pt •• ad 
Maniyanaadan. Shri 

Nambiar. Shri 
Su"hiyan. ~hri 
TrivedLShriV. M. 
Utiya.S"hri 
Yudht'ir Singb,Shri 

Marandi, Shri 
Ma3uriya Din, Shri 
Matt'haraju. Shri 
Mehrotra. Shrj Braj Bihari 
Mishra. 5hri Bibhuti 
MOrf",ShriK.L. 
Murti.Shri M_ S. 
Muufir.ShriG.S. 
Nastar. Shri P. S . 
Pati1. Sbri M. B. 
PaUI,Shri S.K. 
PattabhiRaman.Sbri C. R. 
Pratap Sialah. Sbri 
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NOES 
Samanta. Shri S. C. Puri.Shri D. D. 

Raghunath, Singh Shri 
R.ai. ~hrimati Sahodxa B.i 
Rajdeo Singh, Shri 

Sarat, Shri Sham L¥ 
Satysbhama Devi. Shrimati 
Sen, Shri P. G. 

Sinha. Shrimati Ramdulari 
Sinha, Shri Satya Narayan 
Sumat Prasad, Shri 
Tiwary. Shri D. N. 
Tiwary. Shri K. N. Raju. Shri D. B. 

R.am Sut>hag Siogh, Dr. 
Rane, Shri 

Sham Nath. Shri 
Shankaraiya. Shri 
Sharma. Shd D. C. 
Sharma. Shc) K. C. 

Tulu Ram, Shri 
Tyagi, Shri 
Uikey. Shri Ranjit Singh, Shri 

aao, Sbri Jaganatha 
Raut. Shri Bhols 
Reddy. Shri H. C. Ling. 
Roy. Shci Bishwanatb 
Sadhu Ram. Shri 
Saigal, Shri A. S. 

Shastri. Shrj Ramanand 
Sheo Narain, Shri 
Sidd::manJappa. She.! 
Siddhanti. Shri Jagdn Singh 
Sidheshwar Prasad, Shri 
Singha, Shri Y. N. 

Vcerabasappa, Shri 
Verma, Shri K. K. 
Vidyalankar. ~hri A. N. 
Virbhadra Singh, Shri 
Walior, Shri 
Yadava. Shri B. P. 

Mr. Deputy-Speaker: The result of the 
division is: Ayes: 17; Noes 82. 

The motion was negatived. 

Am<ndments Nos. 10 and II were put alld 
negalived. 

lIr. Deputy-Speaker: The question is: 
"That clause 9 otand part of the Bill." 

The motion was adopted. 

Claus< 9 was added 10 Ihe Bill. 

Clauses 10 to 16. Clause I, Ihe Enacting 
Formula and the Till< wer' added 10 Ihe 

Bill. 

Shri S. K. Patil: Sir. I moye: 

"That the Bill he paacd. " 

Shrl Priya Gupta (Katihar): It is a 
very important Bill and I would take iu.t 
a few minutes. 

Mr. Deputy-Speaker: We should conclude 
this before 2 O'clock; he may take two 
minutes. 

Shri Priya Gupta:. I have to submit that 
the Railway Minister should withdraw 
thi, Bill. I have given the reasons in my 
original speech. When the aCcidents were 
on the increase and they did not know 
what to do, tne railway ministry .... 

Mr. Deputy.5peaker. Speak on the Bill. 

Shri Priya Gupta: Please hear me, 
Mr. Depu~y·Spcaker. The Railway \.fillistry 
eent a chart of punishment and that Wail 

forwarded to the Members of Parliament 
to mow that they were taking some action 
to stop the accidents. Similarly In the 
Ilailway Jqotect.ion Force by extending the 
cadre from what it wa. in 1956, it hal 

been doubled and trehled, they wan t tu 
mow that they are taking action. But the 
stoppage of thefts could not be done hy 
three ministers, one Cabinet, one Deputy 
and one State minister and four mcmhel'l 
on the Railway Board along with • 
chairman and eight gen~ral managers and 
two general managers (workshops). They 
could not stop the thefts because they are 
not sincere but just want to show that thcy 
do something they bring in this Rill but 
they will use it to harass some people . 

. They will show to the people that they were: 
arresting some p('ople for theft.. i ... 
alway. ready to support the Railwa, 
Ministry in any measures they take to 
.top theft. but th;" is not the right step. 
This shows what steps they would take 
in future'. From tomorrow after the Bill 
is passed we will be hearing of court case. 
and the RPF will haye troubles and they 
will create trouble for persons in the 
railways against whom they have personal 
grudge. This type of cases will he on the 
increase. Who is going to bear the brunt 
of these. troubl",,? It is these lraiIwaymeu. 
How are the thefts of railway property 
going to he checked? 

Mr. Deputy-Speak<:r: The hon. ,.rember 
mould conclude now. 

Shri Priya Gupta: I request you Ib 
impress upon the Railway Minister to 
withdraw the Bill and not to proceed w!t1o 
it any further. 

Mr. Deputy·Speaker: Order, order. Shri 
Banerjee. 

Shri Priya Gupta:. You are jl1lt 
calculating scoomb and minutes; oar 
cannot always conclude in time. 
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Mr. Deputy·Speaker: Order, order. You 
cannot go on like this, 

Shri S. M. Banerjee (Kanpur): will 
only mention one or two pOints. 

Shri Priya Gupta: This i. not the-
procedure of passing Bills, 

IIhri S. M. Banerjee: will put my 
points in a nutshell. When this Bill iJ 
pused and becomes an Act, I would 
request the han. Minister Shri PatH and 
Dr, Ram Subhag Singh to set.'. 
-In Hon. Member: Why lIot Shri 
Sham Nath?) I am sorry; I forgot; 
that the Railway protection force . which is 
rupposed to protect the property of the 
Government protects it well. There is 
Iteartburning among the RPY people 
because of supersession. 

H hn. 
Mr. Deputy-Speaker: Do not bring in all 

these things. The time is over, Has 
Mr. PatH to say anything? 

Shri S. K. PatU: I have nothing to reply. 
Mr. Deputy-Speake", I shall put the 

qnestion to the vote of the House. 

Shri Kapur .Singh (Ludhiana~: Mr. 
Deputy·Speaker, Sir. I wanted to speak for 
just a minute. You were not looking at 
thl. side. 

Mr. Deputy-Speaker: Your Bill is 
commg. 

Shri Kapur Singh: wa'n ted to speak 
on this Bill. I want to oppose this Bill. 
(Interruption) It is very unfair. 

M,r. Deputy-Speaker: Order, order. The 
,!uestion is: 

"That the Bill be passt.'d". 

The motion was adopted. 

PUNJAB REORGANISATION BILL 
Mr. Deputy-Speaker: The House will1 

-ow take up consideration of the Bill to 
provide for the reorganisation of tbe 
existing State of Punjab and for matten 
connected therewith. No time has been 
fixed. I want the opinion of the House 
on it. We have two hours for it today. 

8hri U. M. Trivedi (Mandsaur); 15 hours 
.ust be allotted for it. 

Ihri Kapur Singh (Ludhiana): Not 
Jess than 15 hOUIS.· It is a IIW)It momentous 

Bill: Therefore, at least 15 hours should 
be given. 

Mr. Deputy-Speaker.. We have only 
today and tomorrow. 

&hri Raghunath' Singh (Varanasi): We 
have to finish the Bill today. We are 
going to finjsh this Bill today. It h .. to 
be fim.hed today. Please consider tnat 
point also. 

kveral boo. M'emben·rose-

Mr. Deputy-Speaker: Order. order: 

The Leader of the House (Shri Satya 
Narayan Sinha): I have got a request 
to make. Whatever time you allot, I think 
and I would propose that four hours win 
be quite sufficient for this Bill. 
([1IterTUption) I want to make one thing 

clear. 1 would request the House to 
co-operate. It does not matter how long 
we will have to sit; it does not matter if 
we have to sit tiIl midnight, but we would 
like to finish this Bill toda,),. Unless we 
finish this Bill we will not rise. 

Shri U. M. Trivedi: Sir, on a point of 
order. It is unfortunate that this Bill 
is being brought for consideration today. 
This Bill cannot be discussed in this House 
by virtue of the provisions contained :n, ... 

Mr. Deputy-Speaker. You may raise the 
objection later. I have to inform the House 
that at 4 O'clock we have to take up further 
discussion on the motion by Shri Sidrlhanti. 
on which Shri Raghunath Singh has to 
continue his speech, So. we have two hours 
for this Bill today, and tomorrow. The hon. 
Minister. Shri Satya Naravan Sinha, ha~ 

.uggested four hours for this Bill. 

Shri Kapur Singh: How can we discuss 
(his Bill. a Bill of 'this nature, in just four 
houI'S. Sir? ... (Interruption) 

..-it l!~ f~ (~); <TR 
if mq- 11m.r 'li'T 'iff ~ ~~, 
1fT a-T ;;« 111!IR 'li''r ~ oR I 

Mr. Deputy-Speaker: The House can sit 
late and finish it, 

Shri Satya Narayan Sinha: I have made 
that request to the House. My motion is 
that four hours be allotted to this Bill. A. 
I find that hon. Members are anxiolls that 
more time should be given and they feel 
that four hours will not be sufficient. 




